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M. A. Nos ;•J. ..... ~ G. l220/ 02 

/n ~ 

0. A./ t·lo . 1a3/ 95 ' 

9 . 4 . 02 

HON. MH. ~. DAY~, A.M. 

!:!ON. MS. ltiJLEHA CI IHIBBER, J . M. 

~ri c. P. Gupta, counsel for appl icant and .:iri G. P. 

Pga.rwal, counsel for respondents. 

This is a restoration appl ication filed by the 

appl icant: on 8 . 3 . 02 even though the O. A. has beon dismissed 

in default as back as on 14. 9 . 2000. I have perused the 

application. The applicant has not stated tha exact date 

as to when he contacted his ~dvocate and When he came t o 
v 

know that the o. A. had been dismisSed in default. I n res to-

ration application, specially the one Which is barred by 
Q 

limitation, the most important aspect of i;he matter i s the 

date of knO'-vl edge in a case· l ike this where the appl icant 

states his counsel has died . ~ince the applicant has not 

bothered to give the date of knowl edge, we are not inclined 

to int erfe re in the matter or to condone the delay as this 

appl ication has been f il ed after more than one year and 

t hree months. 

In viev1 of the ab ove, the ;.1 . A. No . l219/02 i s 

rejected and the re storation _applic~tion is al so rejected. 

~thana/ 
sr.4:02 . 

J . J.i. 
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